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BalaoeiD& of IDdo·Araban Trade 

9050. SHRI ABDUL GHANI DAR: 
Will the MiDister of COMMERCE be 
pleased to state: 

(a) the number of Afghan nationalS. 
relistered in India under the various cate-
lories of importers and what privilleRes 
they enjoy in India; 

(bl whether any of these Araban im-
porters Qatablished their petmaDeDt ofIiccs 
in India; and if so, the details thereof; 
and 

(e) whether Government propose to 
place some restrictions on the movement 
of these Afghan traders in IDdia and 
they have to keep informed of their move· 
meDt to aDY of the Governmeilt a .. ncy and 
if so, Ille name of tile Gmemment 
Agency? 

THE MINISTER OF COMMERCE 
(SHRI DlNESH SINGHl: (al and (b). 
The requisite information is beinl collected 
and will be laid on the Table of the 
HOUiSe. 

. Ie) No restrictions are proposed to be 
imposed on the movement of AfBhaB 
traders in India. Like all other foreisners 
in the countr~, tbese lleadars are required 
to report their movements to the local 
Registration Officers in accordanCe with tbe 
p___ of tile Rqiatration of Foreig-
..... allies, 1939. 

Iado-Af ..... Trade 

911151_ 8H .. 1 ABDUL GHANI DAR: 
Win tile Miaisi.. of COMMERCE be 
pI-..d. to .Sate : 

(a! whether it is a fact thlll' due to 
Closure of trade routes 6etweeD India aud 
Afghanistan due to the ccnftlet behr_ 
h.dia alld Pakistan or betWeeR Pakistan 
anlt Afilllanistan, a hu .. qulllltity of pedS 
was confiscated by Pakistan ; 

th) if _, w ....... Ge __ t liave 
cak:u". tbe loam ~utrered on tbat 
IIICIGDllllt; ad 

(c) if so, the details thereof ? 
THE MINISTER OF COMMERCE 

(SHRl DlNESH SINGH): (a). Aa a re-
sul.t of the closuro br PaiWtan or tbe 
twlitiQIIlIi IIIIl'l toul.e of.IDdo-Alaban trade,. 
it is possible tbat SOIDt CQDsillnmcnts be-
10JlliDl to IDdian nationals were llrandod 

BAd CODfis4:alod by Pakiatan, but SO fax no 
such case has been brought to the notice 
of Gowrnment. 

(b) and (c). Do not arise. 

IDdo·AI ..... Trade 

9052. SHRI ABDUL GHANI DAR: 
Will lhe Minister of COMIifERCE be 
plaasod (0 state : 

(a) whether it is a fact that afler 
1959, a category of traders in Indo·Aflhan 
trade was created who were asked to export 
first and then to balance their exports hy 
way of equivalent imporis ; 

(b) if so, the number of categories of 
Indo-Afabau traders and the total number 
of traders registered with Government 
under each of the categories; and 

(e) the approximate tum-over of the 
Indo-Afllhan trade? 

THE MINISTER OF COMMERCE 
(SHRI DlNESH SINGH) : (a) Yes, Sir. 

(b) Three categories of traders are 
allowed to participate in Indo-AfaflBn 
trade. These are (I) approved importers 
who participated in Indo-Afghan trade 
during the 4 year preriod ending June 19'6, 
(2) limw nominated by the Royal Afghan 
Government, uti (3) traders who 'have IIPt 
themselves registered as ~'new comenn • 

IDfllr_tion reprdiDg the number of 
tradllno falling in each of th_ thRlO cate-
gories is beillll collected ani will be laid 
OD the Table of the House. 

(c) The total turn-over of Fndo· Afghan 
trade for the years 1966-67 and 1967·68 
(April-December) was of the order of 
Rs. tlO8 Iakhs and Rs. 111'1 laklnt, _pee-
tWeI)!. Staaistics beyond December 1967 
are not IWa .... ·le at ~t. 

Suits filod under Pa,... .. We ... 
Act 011 N.E. Rallway 

9053. SHRf· VlS-HWA NATH 
PANDEY: Willtbe Minister of RAIL-
WAYS be llieased to state : 

(a) the number or su.its Hied under 
payment of Wales Act in each DivijUon of 
the . North Eastern Railway durinl the 
year from' 196!to 1967 ; 

(b) the number of cases decided· during 
the above period ; 




